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SHRIMATI SUSHILA ROHATGI
(Bilhaur) : Seeing that the normal civic life
in Calcutta bas been dislocated and busi-
ness iz paralysed, and the citizen is denied
basic things like security of life and seeing
that the Constitution is being openly flout-
ed as it happened at the civic reception
which the Calcutta Corporation accorded
lo the President when peither the natiomal
flag was unfurled nor the national anthenf
wWas sung, can we not have a special
session of the Parliament tomorrow or on
some other day for two or three hours and

give priority to the resolution moved by
Shri Guha ?
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So far as the International Film Festival
is concerned, we are unable to tyag those
films, If Mr, Tyagi wants, let him ryag
them. There is nothing immoral in them.
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SHRI RAGHU RAMAIAH: Hos.
members have made various sugpestions
about various matters which they consider
important, Some of them were before the
Business Advisory Committee when it
considered spome of these things at the last
meeting. In respect of some of them, pro-
vision has alrcady been made either in the
business of Government or by way of
discussions which the hon. Speaker  has
fixed, 1 am not belittling any of these
items, but it is a question of priorities and
time.

SHR] RANDHIR SINGH : Let there be
a debate in the House on Chandigarh.

SHRI RAGHU RAMAIAH : If there s
any item of great importance which has
been left over, I am sure the Businem
Advisory Committee will again consider
such matters,

Mr. Guha raised the point about Mr.
Prakash Vir Shastri's part-heard motion.
Mr. Prakash Vir Shastri had himself said
that be will not be in Delhi today and be
had requested the Government to postpone
it to a later date. That i why it has been
done.

11.45 Hns,

RE : INDIAN TARIFF (AMENDMENT)}
BILL

MR. DEPUTY-SPEAKER : Now intro-
duction of Billa, Shri Bhagat.
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): On behalf of Shri
Bhagat. . ..

MR. DEPUTY-SPEAKER : At the intro-
daction stage the Minister in whose pame
@e Bill stands should be preseat. Under
the ruleg it cannot be done by some other
Minister, So, ]I will go to the next item.

1.46 Hgs.

BIHAR LAND REFORMS LAWS (REGU-
LATING MINES AND MINERALS)
VALIDATION BILL

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATHA RAO):
1 beg to move :

“That the Bill to wvalidate certain
provisions contained in the Bihar Land
Reforms Act, 1950, and the Bihar Minor
Mineral Conce sion Rules, 1964, and
actiop taken and thinge douoe in connec-
tion therewith, be taken into considera-
tion,™

The Supreme Courl in Baij Nath Kedia ws.
State of Bihar held that (a) to the extent
uof the topics covered by the Parliamentary
lagislation [the Mines and Minerals (Regu-
iation and Development) Act, 1957] the
powers of the State Legislature are exclud-
ed; (b) after the creation of statutory
mining leases wunder the provisions of
sections 9 and 10 of the Bihar Land Re-
forms Act, 1950, any attempt to regulate
those mining leases will fall not in Entry
18 of the State List but in Entry 54 of the
Unmion List although it touches land not
wice versa; (c) the whole ficld of regula-
won and development of minor minerals
have been taken over under the control of
the Union and consequently certain provi-
wons of the Bihar Land Reforms Act,
1950, as amended by the Bihar Land Re-
forms (Amendment) Act, 1964, and sub-
rule (2) of rule 20 of the Bihar Minor
Mineral Concession Rules, 1964, as inser-
ted by the Bihar Minor Mineral Concession
(First Amendment) Rules, 1964, were
suruck down,

Bihar Land AGRAHAYANA 22, 1891 (SAEA)
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The Government of Bihar have pointed
out that as a result of the aforesaid judg-
ment, the levy and collection of royalty
on minor minerals in respect of statutory
leases by the State Governmeat under the
provisions of the Bihar Minor Mineral
Concession Rules, 1964, have not oaly
become void but they may also be required
to refund royalty collected by them on
minor minerals in respect of those leases
which runs into a few crores of rupeea, It
is also likely that as a reult of the general
principles laid down in the aforesaid
Supreme Court judgment, the proceedings
initiated by the State Government to resume
unworked statutory lease-holds  under
section 10(2) of the Bihar Land Reforms
Act, 1950, as amended by the Bihar Land
Reforms (Amendment) Act, 1965, may be
challenged.

In view of the principles laid down by
the Supreme Court in the aforesaid judg-
ment, it is Parliament which is competeat
to frame legislation in regard to matters
referred to in paragraph 1 above, The
Bill seeks to re-enact and validate the pro-
visions of the State laws specified in the
Schedule to the Bill.

Since it is a simple non-controversial Bil!
it is hoped that it will be passed unani-
mously.

MR. DEPUTY-SPEAKER : Motion
moved :

“That the Bill to validate certain pro-
visions contained in the Bihar Land
Reforms Act, 1950, and the Bihar Minor
Mineral Concession Rules, 1964, and
action taken and things done in connec-
tion therewith, be taken into considera-
tion.”

It would like to acquaint the House with
the time allotment in regard to this Bill.
Altogether two hours have been allotted
and the division of time is as follows :
Congress (O) 12 minutes, Swatantra &
minutes, Jan Sangh 6 minutes, DMK 6
minutes, CPI 6 minutes, CP(M) 4
minutes, SSP 4 minutes, PSP 4 mibutes,
UIPG & minutes, BKD 2 minutes, Un-
attached 6 minutes and Government 44
minues.

SHRI JAIPAL SINGH (Khuntij : May
1 know whether the areas which will be



